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the Public Accounts Committee on Appro-
priation Accounts (Civil), 1966-67 and
Audit Report (Civil), 1968 relating to the
Ministry of Petroleum and Chemicals and
Mines and Metals (Department of Mines
and Metals).

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS. OF
THE HOUSE

Ninth Report

SHR1 RANDHIR SINGH (Rohtak) :
Sir, | beg to present the Ninth Report of
the the Committee on Absence of Members
from the Sittings of the House.

DEMANDS®* FOR SUPPLEMENTARY
GRANTS (RAILWAYS) 1908-69

MR. SPEAKER : The House will now
proceed with the Supplementary Demands
for Grants (Railways) for 1968-69.

SHRI NAMBIAR (Tirucherappalli) : 1
beg to move :

“That the demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 1,80,05,000 in respect of Working
Expenses—Administration be reduced
by Rs 100/-.""

[Question of granting adequate D. A,
proportionate to the increase in cost of
living ()]

“*That the demand for a Suppiemen-
tary Grant of a sum not exceeding
Rs. 7.55,60,000 in respect of Working
Expenses—Repairs and  Maintenance
be reduced hy Rs. 100/-."

[(Continued method of emplaying casual
labourers for two to eight years without
providing authorised pay and allowances
to them. (2).]

“That the demand for a Supplemen-
tory Grant of a sum not exceeding
Rs. 5,11,84,000 in respect of Working
Expenses—Operating Staff be reduced
by Rs. 100/-."

[Need to grant adequate to leave
reserve and 12 hours duty to runaing stafl
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as per the Report of the Waachoo Com-
mittee. (3)].

“That the demand for a Supplemen-
tary Grant of a sum not exceeding
Rs. 5,11,84,000 in respect of Working
Expenses—Operating Staff be roduced
by Rs. 100/-"

[Inordinate delay caused to reinstate a
large number of employees connected with
the 19th September, 1968 strike. (4)].

SHRI NAMBIAR : Sir, unfortunately
for us the Railway Minister, Dr. Ram
Subhag Singh, did not give a satisfactory
reply yesterday to the discussion on the
Demands of the Railways. He is a very
pleasant Minister and he has taken charge
of the railways with all the weight that he
commands. We are very grateful to him
for the approach which he makes, but as 1
have stated previously he is not advised
properly by the Railway Board in these
matters, particularly on the question of
staff.

He stated yesterday that the railway-
men connected with the 19th September
strike would be leniently dealt with as per
the circular that is issued or is likely to be
issted.  Whatever be the circular or the
tone of the circulur that may be issued by
the Home Ministry, being at the head of
such a big industrial undertaking employ-
ing 14 Jakhs of workers, he himself has to
deal with his staff in a manner that will
crcate confidence between the staff and
himself. That alone will improve the
conditions on the Railways.

As | have previously pointed out, there
are about 3,500 railwaymen who are under
suspension or were removed from service
for various reasons. Temporary men who
were paid off a month's salary, are not yet
taken back. Cases which are pending in
courts have not been withdrawn., Cases
which are pending in the department
have not yet been dropped and takan back.
Therefore | submit once again that he
should stilll more loniently look into the
matter and see that all these mea come
back as carly as possible.

My experience shows that he gives a
sympathetic answer here but when we go
and discuss the matter with the general

* Moved with the recommendation of the President.
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managers, they say that they have not got
any such orders and they are not ina
position to do anything like that. This is
what we get at the other end. Unfortuna-
tely I am a person who contacts both the
ends and that is the unfortunate situation
in which I am put. Therefore I request
him to consider this position once again.

Coming to another important aspect of
the working of the railways, he has to look
into the case of men of the operating staff.
By operating staff 1 mean the station
masters, the running staff, drivers, firemen
and such other men who are directly
connected with the operations of the
railways. The Wanchoo Comamittee has
already recommended that those who
belong to the running staff must be given
only 12 hours of work and not more than
that. But he has pot yet implemented
that. He was saying that it was not
possible to give 12 hours of duty. The
world is having eight hours of duty and
forty hours a week and still they are
reducing them. But, unfortunately, in this
country the drivers. the firmen and many
others are to work for more than 12 hours,
sometimes up to 20 hours. He has said
previously that it will be brought down to
14 hours. | had some discussions with his
able Minister of State, Shri Parimal Ghosh,
when the railway firemen's strike was on
and he agreed that he would impl t 14
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operations of the railways is asked to work
beyond 12 hours or so. if he does not get
leave; he cannot leave the post because it
is such an important post and there is no
sufficient number of leave reserve. Accor-
ding to the rules, it should be between
15 to 20 per cent. They have less than
12 per cent and sometimes even 7 per cent.
This was also mentioned by the Wanchoo
Committee Report. If I were making my
own comment, he would not agree. But
at least after the Wanchoo Committee
Report, the leave reserve should be
increased.

Then, with regard to the Class IV staff,
the low-paid staff, in the railways, there is
what is known casual labour system. It
is to extent of 3} lakhs. Out of 14 lakhs
staff, 34 lakhs are casual labourers. And
this casual labour is used against permanent
vacancies which are perennial nature. This
matter came up in the Select Committee
on the Contract Labour Bill. The Railway
officials never agree that they are using
casual labour against permanent vacancies
or temporary vacancies. | can quote
instances where, in the loco sheds, men
are working as casual labour for five or six
years and so on. But they wowu!d not put
them on temporary basis and, thereafer,
on permanent basis. This is what (s
happening on the Railways. I would
request him to put an end to the casual

hours of duty.

1t was promised that it will be further
reduced to 12 hours as carly as possible.
The phrase ‘*‘as early as possible” is very
much abused by the bureaucracy--it is
coined for them. The “matteris under
consideration™ is another phrase which is
also very much abused by them. Thev
have no other words to use. Therefore, [
would request him to consider the question
of 12 hours duty as early as possible, not
in the spirit of what bureaucracy states
but in the spirit of what we understand by
“as early as possible”. We are not
bureaucracts. We are elected by the people.
1 would request him to apply his mind in
that spirit.

With regard to the leave reserve,
unfortunately, the railwaymen do not get
adequate leave reserve. If a Station Master
or a driver or a guard or any other station
staff who is directly connected with the

labour system. There should not be two
types of railwaymen workiog in the same
loco shed, a permanent man who enjoys
higher rats of salary than the so-called
casual labourer who gets Rs. 2.25 p. per
day. That is far below. He has no other
facilities whatsoever. Therefore, this casual
labour system must be put an end to as
early as possible.

Coming to the workshops, 1 would
request him to consider the necessity of
granting sufficient number of staff. In the
name of incentive system, in the name of
economy, the number of artisans has been
reduced by 50 per cent. This, he says, is
an cconomy measure. The result is that
the quality of work in the repair and
mauintenance workshops has gone down.
The engines, the coaches and the wagons
are repaired in the workshops only in
name. Only in name, the paint is put, the
tar is put and the number is written. But
the quality is g0 bad. That is why you
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find that the ongines derail, the carriages
and the wagons derail. That is how
accidents are on the increase. 1 am not
narrating these things in an exaggerated
manner. 1 koow what is happending. If
the hon. Minister would come with me
incognito—it is difficult for him to go
incognito because of his size— as a bania,
as a friend of mine, who has come for a
contract, 1 will show him what is happening
and prove that every word of mine is
hundred percent correct.

12.20 hrs.
[Mr. Deputy-Speaker in the Chair)

Therefore, I would request you to see
that the quality of the work is improved.
These things do not apply only to one
particular factory but throughout. That
is why I submit that you will have to see
that the quality of the work is improved.

Then, io the pame of economy, false
statistics and false figures are given by the
railway administration.  They say that
they have saved so much of money, but
they never tell us the havoc that have done
in the name of incentive system. I know
the detailed working of the workshops.
That is why, | pinpoint this.

Another point which I would request
you to consider is asout trade union rela-
tions. He has derecognised all the trade
unions execpt those belonging to the
INTUC. Now that is known as one union
for one railway or one Federation for all-
India railway-men has come into being
according to bhim. This was perhaps the
idea with which he might have done that.
This INTUC, which is in the Railways, in
the zonal railway or otherwise, do not
have the confidence of the railwaymen. If
they refuse to recognise the other trade
unions which are functiosing under the
Trade Union Act with the most representa-
tive character, then it is clear that they
want to recognise only trade unions which
they like ; it means that only the trade
unions which the bureaucracy or the
political party in power like to encourage
witl come into being. That means that it
is a closed shop system which they want
to build and this, we cannot allow in the
larger interest of labour and the amicable
relations between the labour and the
mansgement. Recognition should be given

PHALGUNA 28, 1890 (S4KA)

1969-70 1%

to the trade union which has the maximum
representative character and this, we can
get only by a ballot. I he is not prepared
to recognise the other trade unions which
had been functioning for long years with
so much of popularity among employees,
then I would request him to have the ballot
system ; by that, he can find out which
trade union has got the maximum repre-
sentative character and that trade union
can be recognised. 1 do not want a trade
union belonging to a particular political
party ; I do not say that a trade union
belonging to the Opposition only should be
recognised ; I am not putting it that way
because he will immediately say that there
is the INTUC, the Communists the PSP—
all want a trade union of their own, and
that he cannot have as many unions
recognised as there are parties in this
couniry. He would give such a cheap
answer. | foresee this answer and, there-
fore, I am giving him a solution which will
be acceptable to all the parties on both the
sides. I suggest that it must be by a
system of ballot. Till such time that the
ballot system comes intp being, he cannot
have only one union of his own choice
recognised. Therefore, the srarus quo ante
should be restored. Those unions which
have been asking for recognition, which
had been fuactioning for such a long period,
which had so much of history and so much
of backing, should come into the recognised
category.

I have one more point about depart-
mental, category-wise union. With regard
to category-wish union, I would say that
1 am not one who encourages several
categories and separate trade unions under
the system of craft union. But, in this
country. the Railways are such that they
pass through several States. Take for
iostance, the Southern Railway ; it passes
through four States, Tamil Nadu, Kerala,
Mysore and a portion of Andhra. Ifa
trade union is to be recognised, it must be
recognised in such a way that it must be
effective.  Until and effective trade union
comes into being, you will have (o recognise
craft unions on the merits of their sirength.

Take for instance a Council like the
Loco Artisan’s Couacil and the Firemen's
Council. There is the Station Mausters'
Organisation etc. which have got the
backing of those categories. 1 do not want
these on a permanent basis. We bave scen
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the organisational pattern on the P& T
slde. We can give prima facic recogpition
to these craft unions and then let us devise
a method as to how it could be brought
together on the basis of u ballot and finally
the question of organising one Union which
will be helpful to him. He thinks that
organised labour will be agsinst his m.nage-
ment. That is the wrong advice that the
Railway Board gives. Thuat is the policy
of the bureaucracts But I can te!l him
that organised labour will be giving support
to him. It will join to help him and do
stand with him to see thut corruption and
wastefull expenditure and malpractices are
done away with. Therefore, | request him
to consider this point. 1 am not speaking
for the Southern Railway only. 1 am not
speaking for Madras or my constituency
only. | speak for the whole of the country,
for the railwaymen in general as a whole.
I submit that he may accept my points.

SHRI J. N. HAZARIKA (Dibrugarh) :
Sir, with regard to the divisional scheme
of NF Ruilway, it has been by and large
welcome. But I would suggest  certain
modifications.  We met the Railway Minis-
ter Dr. Ram Subhag Singh o few days ago
and suggest to him that even the starus quo
may be maintained if he is feeling some
difficulties. There should be at least threc
divisions in the State of Assam because
three-fourths of the ent:ie Railway system
of the NF zone falls within the Suate of
Assam. Thercfore, the genere: opinion is
thut there should be at least five divisions.
At lcast 3 divisions should be in the State

of Assam. Theie has been lot of agitation
in this regard. We have received repre-
sentations  from  various  places. | am

particularly concerned with my constituency
Dibrugarh. There is a  junction called
Tiosuhia. It is an imporant junction
surrounced by large number of tea gardens
and two or three public sector entcrprises.
1 feel that some sort of decision at a higher
level is required so that pcople who are con-
nected with industries and trade can get some
advantage for their own enterpiises. Instead
of sending things for decision to Pandu,
it will be possible for them to do things
at Tinsukia if the divisional hcadquarter
is established there. 1 fecl that it is quite
Jjustified because about 100 miles of railway
system is therc in the Dibrugarh sub-
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division itself and if you go towards the
west on the Lamding side we may get another
200 miles. 300 miles is a sufficient length
for constituting a division. Therefore, Sir, |
request him to consider this question of
having one divisionsal headquarter at
Tinsukia. About the rest. I leave it to
him and other friends to decide whether
the divisional headqunrter should be set up
elsewhere in Assam or outside. | under-
stand that they are going to have a
divisisnal headquarter at Katihar at the end
of the zonal system towards west and
Tinsukia also at the end of the railway
system in the east. Therefore, 1 suggest
that these two divisions at least are justified.
I suggest, on behalfl of my constituency,
that he may kindly consider this suggestion.

There is a place called Laika which is
situated on the opposite side of Muskong-
selek. Murkongselek is a place where recently
the railwayline has been extended on the
north of the Brahmaputra river. That is
a very strategic place. The people of the
area have been demanding that at least
the Laika area which is only a few miles
from the Tinsukia town should be con-
nected by a ferry with Murkongselek. This
will give a fillip for industrial and other
development for the people living in the
hills of NEFA, particularly of the Tsiang
Frontier Districi. 1t is, therefore, suggested
thut the railway line from Tinsukia town
should be extended to Laika. This is a
place on the south of the Brahmaputra
just below the place called Murkongselek.
This demand is also very much justifled.
Therefore, I would request that a servey
may be conducted to sce how best this
demand could be implemented. | do not
immediately demand that there should be a
bridge on the Brahmaputra at that place
because we are already having one bridge
at Gauhati. There was a proposal to have
another bridge at Bongaigaon. But we
were told recently at a meeting of the NF
Railway Zonal Committee that it was not
demanded by the Ministry of Defence.
But I would submit that it will be strategi-
cally useful if we could have a very strong
ferry-crossing on the Brahmaputra between
Laika and Murkoungse'ek.

After the abolition of the ghat ferry-
crossing system at Pandu, there are a large
number of steamers lying idle, and we
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could easily send three of them to Murkong-
sclek and have a ferry arrangement bztween
these two places.

Thirdly, I would like to submit that
certain railway lines should he constructed
between certain places in Assam, so that
there could be an alternative to the pre-car
railway lines.  This has hcen sugeesed
by all public concerns and alsc by Members
of Parliament several times, that the railway
line should be extended from : place called
Jakhalabandha in the Nowpong disfrict
Jorhat and from Jorhat to Dibrugarh either
by the same line mceting at Sibsagar or by
other lines.  This proposal was more or
less rejected by the Railway Administation
becausc we were told in the  zonul
committee that this line was not necessaty
in their opinion. But we still hold 1he view
that if this line is sanciioned, the people
of Assam will be grealiy bencfited  There-
fore, I siill urge the Railway Minister to
consider this

The next point that | want 1o maoke is
in regard to the dining cars on the NF
Railway. | have received some complaints
that the dining cars on the NF Ruailway
are often given to the same party fora
very long time. That is their tem of
contract is extended without culling for
fresh tenders. 1 understand thit at the
intervention of Dr. Ram Subhag Singh
himself, when he was the Minister of State
a few years back, the cxtension of contract
was stopped and fresh tenders were called.
In the meantime, the party affected went
to court, and before the court gave a final
judgment, there was a compromise between
the Railway Administration and the party
concerned, and again the term was
extcnded. I do not know how the Railway
Administration  justifies these  things.
Instead, why should they not consider the
question of giving such contracts to the
co-operative sector ? 1 suggest that the
hon. Minister may kindly see that the
co-uperative sector in the catering business
is encouraged in the railways,

SHR| S. P. RAMAMOORTHY (Siva-
kasi) : In the short time which 1 have
at my disposal, | would like to deal with
some of the local problems instead of
general prodlems on which much has al-
ready been said in the course of the two
days’ bebate on the Demands for Grants.
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Kanykumari which §s at a distance of
about 40 miles from Tirunelveli is very
important. There have been pumerous
representations for conaecting Tiruneiveli
with KanvaKumari 1 am told that a
survey has already been completed, but
there is something obviously which is hold-
ing up the commean.cment of the construc-
tion work. In the absence of a direct
connection, people who have to go from
Tirunelveli to Kany.kumari aod vice versa
are being grcatly  inconvenienced. |
hope the atiention of the Railway Minister
would immeliately be cngaged in  that
direciion.  Unfortunately from the railway
budget I find no provision has been made
for the constructior of this line during the
coming financial year.

Kanyakumari, as you know Sir, is a
sacred place where the high seas meet, and
the Vivekananda memorial is being put up
there shortly, which would .attract a large
number of tourists from sarious parts  of
the country, For this reason, it has become
all the more impeiative that this line should
be laid at the carliest.

I now come to two cxpress trains, one
from Madras to Tuncorin and the other
from Madios 1o Tirunclveli. The line
from Madraa 0 Villupuram has been
electrificd, but the other half is still to  be
started. The express trains t.kes about
18 hours to cover the distance between
Madras and Tuticorin.  In case this route
is diesclised, the distance would be covered
in about 14 hours. That would mean
passcngers saving on an  average four to
five hours. 1 have a similar suggestion for
the other express train between Madras
and Tirunelveli.

The Madras Tuticorin line is a very
busy line because of the Tuticorin harbour-
Presently, uanfortunately there is only
one line. As a result there is a complete
traffic jam on that line. | stroogly urge
the Railway Minister (o examine the feasi-
bility of doubling this line o0 us to relieve
the pressure and allow smooth flow of
traffic on both sidcs .

On the Madras-Tirunelvely section,
there is a station called Kovilpatti which s
situated in a very low-lying area. As a
result, during the ruiny season, it gets sub-
merged under water, and the passengers and
the railway siafl have to walk at times in
knee-deep water and the consequences can
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be very well imangined by the hon. Minister.
Several representations were made to the
late-lamented Lal Bahadur Shastri when
he was holding the railway portfolio. He
had promised to do something in the
matter, but unfortunately for the local
people nothing seems to have been done
so far. Immediate action has to be taken
to raise the level of this station.

The Tiruneleveli juhction has a level
crossing at the main road. Many a time,
therefore, traffic on the main road is held
up for quite some time, causing great in-
convenience to the local people. There-
fore, an overbridge must be put up immedi-
ately there to relieve the inconvenience
prensently being caused to the people
there. With these remarks, I conclude,
sir.

ft fare Aruga (aedt ) o Iarsgw
wEET, 4§ I 29.79 FOT TGA FY a1
¥ iz §, & wawr awgA s F fAg
qor g | Afew & ww wEAde &
wgTl AT g fE W A Ad A é
XY F I 7 Af & @ & ok ww
wEAT E WIT W F AT FA A, TS
faeard w9 wTRa Taade AT ae
20 @i ¥ A qIAHE FAT @ Y, 20
ey agarAm g A gft T QA
@ &1 a1 fza, Aot a¢ fasam wd
&, T syw gAa F) fadar g, w7 &
faear &, € &1 ggdr fagar § s
e $( § QTA 98 g9 F qad
s g

¥ & g ww g, TR-AE HD
TS § AT 97 | A« § agT [EwHA 9
oyt a1 ) §Y e fw 9@ G & @
% fgsdl & Az awg Q, gaifed #, agi
arfealtal A A fagaAT § & g1 WX
T & 9 Y™ g @) 4g q9q
wigk Wy wefafredas & @ agi
T Wk ¥ ¥¥ I§ wwEC &3 qQ
§, 9z g & qEAs Aew € ¥ @
g feeh afa ot A w1 @ §, @
oS & ®frew o greve &0
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wrfeal &1 ez AT @ aga AT
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it forw Ao - & sy w9 2
FTAE g, ey ot ¥ fawaw wxar g
dfafas & favare adf wwar 3, mivom
¥ fagare adt #zar g, arde #F faearw
FTET § | 997 @IE FY FEAT GAT QT
g ¥frw A &1 ew 2w AN A1 AN @,
T fezar w€1 A1 & gafa? g7 ) 79w
TETE ) & WX gIR AwE) B AT
FATaT § A ITH D5 9T gra o wwAr g

& g~ agry & FgA1 9@ar g fw
19 fagraT Y geaa § wraq faq geey
F1 gufas & @, 9% S amw g6-
a¥ 1 T &, S gwIAT #) fagyy fear
Fig | 7o faafesr & go qiv qwe o A
exzite oY faan qr, afeT ga 1 quad
g e oo 3 @ fear & fex
wizq fafreze ot gin fafseet & 22
€T FIAT § W TEA ®Y A0fEA,
e F) IeNT | AQ TIANE §, A¥ §,
HIq IT5T QAeT w1 fogeargw wfag,
3T F TS YR 9T @ & ITH WA w0
IF-HT F, IT B IGH FIU ...,
(smawm). ... wTI%! qar A¢) & fE wivw
FreAY &1 woon fFAA7 Far 2 1 2w Qe
TaAde #Y W gy v a5y £

mfax # fagiar wea @ qwifw
w2 i w19 g7 & zrafasw o) Fevawg
F7, 27 qqT ¥z qAdY §, A sqaeqr
3 fF a &iw zrem av 941 T | 99X
A oz I forar &, sa i efaz 7d) 8,
o fad gm wwY aAF=A wiw e
forde 73 § afew gu w1zd § f sawr
& AIEAT ¥ TRATT g | WTT 99-qTy &Y
a= &7, g9 18 ¥OT WA W ofwrwT
dom Am faar &, faed o & gmar
a1 g &, AT AT M-Iy w A
T & At 18 wOT W7 & vwar g1 gwh
g

FaRli& @19 & ¢w fowrw &
qudT w7 3
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MR. DEPUTY SPEAKER : The hon.
Minister wanted to mution in the begin-
ning regarding certain reduction in the
Demands. I think this is the proper time
for that.

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) ; These Supple-
mentary Demands are for the current year.
I would like to mention that the extra
requirments for revenue expenses under
Demands No. 2 to 10 and 13 have been
reduced from Rs. 28.31 crores as printed
in the book of Supplementary Demands to
27.67 crores. The extra requirements in
respect of these demands for the current
year were about Rs. 1.12 crores lower thun
the Revised Estimates for the current year
as shown in the Budget documents, ‘'1e t»
the modifications advised by the Railways
subsequent to the presentation of the Rail-
way Budget. The requirements for the
current year have been reviewed again.

Hence the further reduction of Rs. 0.64
crores.
I am glad to inform the House that

the additional traflic anticipated for the
current year is likely to mater'alise fully
and may even be exceedded this month. The
originating tonnage to the end of February
1969 has already touched the targeted addi-
tional tonnage of 8 1 million tonnes for the
current year. 1.king into  account the
reductions in the expenses both under
revenue and capital, the deficit for the
current year anticipited at apout 10 crores
in the Revised Estimates may be somewhat
lower. These are the additions.

SHR1 LOBO PRABHU (Udipi); On
a point of order, Sir. Thisisa debate on
the Supp!cmentary Demands. This has
proved to be the third chapter  of the
General Budget of the Railways,  Would
you suggest to the Members thut thev make
some refcrence to the Supplementary
Demands ? After that, if time permits, they
can indulge in matters of general interest
or local importance.

MR. DEPUTY-SPEAKER 1 fully
appreciate what has been sald.
SHRI SHEO NARAIN That

was your duty not of Mr. Lobo Prabhu.

MR. DEPUTY-SPEAKER : The
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point is that while we are discussing the
demands for supplementary grants, it
should not again be a sort of a general dis-
cussion on the railway budget. Unfor-
tunately Shri Sheo Narain was not present.
All the points were more or less covered
yesterday. What happens is that Members
would again ventilate their grievances and
it is very Ziffi;ult to restrain them, though
lux objection is  correct.

SHRI SEZHIYAN (Kumbakonam)
They hon. Minister just now read out some
statement. He tried 10 change some figures.
What is the procedure that he is adopting
to make those changes ?  Are they to be

treated s umendments ? What is the
procedure ?
MR.  DEPUTY-SPEAKER The

originil demands that were incorporated in
the small booklet have now been reduced.
These changes had been circulated.

SHRI SEZHIYAN : The House s
siezed of the matter and we can allow them
as ord niny corrections if they are printer’s
mistakes.  But they seem to be substantial
corrections and so he should move proper
amcndments

MR. DEPUTY-SPEAKER : The hon.
Minister had addressed a communication
to ihe hon. Speaker suggesting that he felt
that a reduction in those figures was called
for afier further consideration, and that he
would like to place before the House those
revised figures at the time the House takes
it up for consideration, Similar procedure
was adopted on earlier occasions and if
I were to follow a different procedure now,
that would not be proper.

it sfraeg e (Foding) @ SuTSAW
watgT, A+ ARET ¥ ATAT 30 FAX F¥
TIRF W 7 937 F wAA & g
wh Aag araww grar § frgmw
THT FY A § A¥ T Faafeay &
W ¥ 9= §g 3fg M wf fred g
qg ¥ & A o7 gHAY 4V 1 T g
¥ HAS A @ oA & e
arafr w1 gifs g€ it oot s v
& faT o9y ¥ "rasgwar o, 9 ar
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o § o7 gHd) & | 98 9T I qGILRF
ait & g6t gFX ¥ @9 A wgAfa
grar § famar f& @O & o &
Feqr Ag) 9t | AT W G fF g
14 9T |7 o 8 & 3,74,67,000 €0 F¥
witT gafag &t T 3
ITEM (1V) :
“‘Rs, 374.67 lakhs, due to increase in
the number and value of compensation

claims for goods lost or damaged and
the clearance of outstanding cases.”

T fgeq qg & 6 9g 9 g3 a9)
IHH [ AT @Y § FAT IAST TGAIA TG
fawrr 9z & A @ gwar 9r @
FTHAT § ML A F GO 54 THIT
g9 SFIT F AW <A g9 7 AE WA
arfga

IIIETE HAZT, FATT FAFG (ATFY
de1r 42 771 43 gAIT & FOT grN, IA%
qraey ¥ §7 wof a7y § safsqng &9
Y grdar Y 207 AT FE ANgar
@Y 1 safFq & g% Y. F19, OA.F1H, A7
Yz HIT TgA GYCEH § 1 TAFY gngar
F MIEIT A FI HAF] GHT K foeN-
ifegr Y £ 1 AFY A FY qI@ HIAT
qegdt 2 g7 @A &1 HrA A FAT
TEar 2 1 gl gFT A fARAgd g
q97 FIT A4 g2 ) AfeT @I aTagT
W 3@ @ § fF 5% o gERy F waw
¥y gu § ag Fa7 45 AR § AfEA
¥ st ot AT grOw feew & wH-
TN fad fay 7 @ T4 gGFT A
avadr siT q gaeifoa Y §  mava-
1 Y & I fag o gNaT & [
g ag 3 A 50 sfaga § AT & 70
sfama i gafre A sgAr ag ¢ fe &
N TR g3 § fAAE AN & T
¥ gzaAT TFAT W 1F7 §, IT TEIAT )
FUFWR A% GRTT F IAT W 45
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. Council Members
sfag § &7 ¥ 9 75 gfgwa aw agar

17 |

za% wiafaa o a1 f a7 g
St gtedidma w1 s gar § ag @
FAWITT Q) F& Ta N & 61 F1av |
advar ag grar § fx eeqq qreed, wfa-
HZ v qweed 9t fF Afesst foz o
QI &1 7T oFz A e afefrde & ¥ €
AT f6T 7@ qgFy & 92T AT F w9
TR & RS qATAT AT 0 X A
TRl & per afefede & 37§
fF a wafez § =) fox aai ST g
FINGA F938 & WAINA § A 9T
qqT TTAT & |

¥ 7z fraza s m f fager @ 70
w7212 7 ot gard g7 ggAr w1 @wR
1% 7z fanfa faar ar fr ar Y fesad-
TETT TF AT ZIFATE A €IF B ¢F
& gz mfaer 98Y frar sraar 2R wR
mifasr Y fear s @Y gak oo aagar
TF qRET gFTd & wrgW aqrfis AN
sAgT F Irw Fafaad $2ad W §
37§ I &Y afFga T frarsmg 1 16-16
o} 20-20 SYT 25-26 qr ¥ @fgw &
T N ok @A qWmT w1 g oy
e gg feRElTese 2re WIeT IaeT

FHIqIT IS ..

MR. DEPUTY-SPEAKER :
resume his speech after Junch.

He may

13 hrs.
The Lok Sabha adjourned for lunch till
Fourteen of the Clock

The Lok Subha re-assembled after lunch ar
Four Minutes Pust Fourteen of the Clock.
[Mr. Dep:ty-Speaker in the Chair)
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